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GOVERNMENT OF KERALA

Lrw (Legl:lation-Il) .Department

NOTIFTCATION

No. 28 I 89/kg.H I /20 I 8/t-aw.

ITth Kumbhum,1194Dated, ThiruvananthaDuram, r t 'n ^umonum' 
r t '1' l0th Phalsuna.1940-nlguna,l940.

ln punuance of clause (3) of Article 348 of the Constitution of India,

the Governor of Kerala is pleased to authgrise the publication in the

G.azette of the following translation in English language of the Kerala

Anganawadi Workers' and Anganawadi Helpers' W€lfare Fund

(Amendment) Ordinance, 2019 (16 of2019).

By order of the Govetnor,

B. G HenrNouHnrk,
Law Secretary.
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6c6alJ|ardmy' published under the awktrity of thc Oovornor.l

oRDINANCE No 16 OF l0l9
' THE KERALA ANCANAWADI WORKERS' AND

ANGANAWADI HELPERS' WELFARE FI'ND
(AMENDMENI) ORDINAI.TCE, 201 e

Promulgated by the Governor of Kcrala in the Seventicth ycar
of the Republic of India.

AN

ORDINANCE

to amend the Kerala Anganawadi Wor*ers' ,aad Anganavadi
'Helpers' Welfore Fund Act, :2O16.

Preamble.-Wlec.a$, it is expedient to amend the Kcrala
Anganawadi Workers' and Anganawadi Helpers' Welfat€ Fund Act, 2016
(10 of 2016) for the purposes hereinafter appearing;

AND WHEREAS, the hgislaive AssemUty of the Stare of Kerala is oo{
in session and thc Governor of Kerah is s8tisfied frat circun*uces exist
which render it neessary for him to roke immediate action;

Now, THenenong in exercise of the powers confcned by clause (l) of
Article 213 of tbe Constitution of India, tbc Governor of Keiala is phased

to prcmulgafe the following frinance:-

l. Short title and commencement.-lL ) This Ordinance may be
called the Kerala Anga4wadi Worters' and Anganavadi Helpers' Welfarc
Fuod (Am€odmeot) minance, 2019.

(2) It shall come inlo force at once.
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2. Act l0 of 2016 to be temporarily anended,-Dvingthe period
of op€ratio[ of thls Ordinrncc, thc Kcrala Angnnawadi Workors' and

Anganavadi Holpcrs' Welfrrt Frrnd Act, 2016 (10 of 2016) (hereinafter

referred to rs the principal Act), shall havc effect subject to the
amendments, rpecifiod in 's€ctiofls 3 and 4.

3, Amendment of seaion /0.-ln sub.s€ctiol (3) section l0 of the
principal Act,*

(i) in chusc (iv), for the words' "Director, Social Justice
Department" thc words "Director, Women and Child Development
Department" rhdl bc substitut€d;

(ii) in clausc (vi), for thc words *An offrcer. of the Social Justice

D€prttment not bclow the rank of Additional Director" tte words *An

offrcer of the Womcn and Child Dwelopment Departmant not below the

raok of AsJistrnt Dir€cto/l shall he substitut€d..

4. Amendment of section /2.-ln sub-section (l) of section 12 of
the principal Act, for the words "five ycars" the words 'qthree years" shall

be substituted.

P. SATIlASlVAlvt,
GOYERNOR.


